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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

(SOUHTERN ZONE, CHENNAI) 

IN 

 

ORIGINAL APPLICATION No. 188 OF 2024 

 

 

BETWEEN 

 

Muhammed Risham 

House No. 12/163, Nambyattil House, 

Naduvannur Post, 

Kozhikode, Kerala - 673614 

…APPLICANT 

 

 

- Vs- 

 

 

 

 

The District Collector 

Kozhikode & OTHERS …RESPONDENTS 

 

 

 

 

 

 

 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, DISTRICT OFFICE  

KOZHIKODE, ON BEHALF OF KERALA STATE POLLUTION CONTROL BOARD. 

(RESPONDENT NO. 3) IN THE ABOVE CASE IN CONTINUATION TO THE REPORT  

DATED 28/06/2024 

Rema Smrithi VK
Standing Counsel for KSPCB
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

(SOUTHERN ZONE, CHENNAI) 

IN 

OA. NO.188 OF 2024 

 

 

REPORT FILED BY THE ENVIRONMENTAL ENGINEER, 

DISTRICT OFFICE KOZHIKODE, ON BEHALF OF KERALA 

STATE POLLUTION CONTROL BOARD (RESPONDENT NO.3) 

I, Sauma Hameed, Environmental Engineer; Kerala State Pollution Control 

Board District Office Kozhikode do hereby solemnly affirm and state as 

follows. 

1. I am the Environmental Engineer, Kerala State Pollution Control 

Board, District Office Kozhikode (hereinafter referred to as Board) and duly 

authorized to represent the 3 rd respondent in the above case. I am aware of 

the facts affirmed by me in this report. I am swearing this report based on the 

best of my knowledge, information and belief and the facts revealed from the 

records. 

2. This Original Application was filed by Sri. Muhammed Risham, 

House No. 12/163, Nambyattil House, Naduvannur Post, Kozhikode, Kerala 

- 673614 against the establishing of a new petroleum outlet at his 

neighborhood property at survey no. 198/4 of Naduvannur Village, Koyilandy 

Taluk, Kozhikode alleging violation of the guidelines stipulated by the 

Central Pollution Control Board (CPCB) vide Office memorandum dated 

07.01.2020 and seeks order to restrain them from setting up the fuel station. 

The Hon'ble Tribunal vide its order dated 3l.05.2024 had directed to file 

report by all the respondents. Accordingly report was submitted on 

28.06.2024. 

3. In continuation of the report, it is submitted as follows. This 

respondent, the Board issued a letter dated 27.06.2024 to the District Town 

Planner , Kozhikode to clarify whether the land area in Naduvannur Village 

where the petrol pump is proposed to be located is a designated residential 
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area as per local laws. As per the reply dated 09.07.2024 from the District 

Town Planner, there is currently no approved master plan or detailed town 

planning scheme for the area encompassed by Survey No. 198/4 of 

Naduvannur Village Koyilandy Taluk, where the proposed petrol pump is 

located. A copy of the letter is produced herewith and marked as Annexure 

R3 (a) along with its translation. 

4. It is humbly submitted that this respondent issued letter dated 

27.06.2024 to the occupier of the proposed petrol pump to submit evidence 

from the Town Planning Department confirming that the site of the proposed 

petrol pump is not a designated residential area as per local laws. Reply 

dated 10.07.2024 received from the occupier included letter dated 

22.06.2023 from the District Town Planner, confirming that there are no 

approved master plans or detailed town planning schemes applicable to the 

area within Naduvannur Grama Panchayat, as per the Kerala Municipality 

and Town Planning Act, 2016. A copy of the reply is produced herewith and 

marked as Annexure R3 (b) along with its translation. 

5. It is humbly submitted that Central Pollution Control Board 

(CPCB) had issued Guidelines for Setting up of New Petrol Pumps dated 

07.01.2020. A copy of the Guidelines is produced herewith and marked as 

Annexure R3 (c). As per this Guidelines “siting criteria for new Petroleum 

Retail Outlets is that they should not be located within a radial distance of 50 

meters (from fill point/ dispensing unit /vent pipe whichever is nearest) from 

schools, hospitals (10 beds and above) and residential areas designated as per 

local laws. In case of constraints in providing 50 meters distance, the retail 

outlet shall implement additional safety measures as prescribed by PESO. In 

no case the distance between new retail outlet from schools, hospitals (10 

beds and above) and residential areas designated as per local laws shall 

be less than 30 meters.” Board had issued Circular no. KSPCB/14/2021-

SEE3 dated 18.02.2024 in which it was stated that “wherever residential 

areas are not designated as per local laws, the siting criteria related to 

‘designated residential areas as per local laws’ shall not be applicable”. A 

copy of the Board’s circular is produced herewith and marked as Annexure 

R3 (d). As there are no approved master plans or detailed town planning 

schemes applicable to the area in question as reported by the town planner, 

the area is not a designated residential area as per local laws, hence, the 

minimum distance criteria from residential area as per CPCB Guidelines will 
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not be applicable to the residences located near the proposed site.  

6. Addendum to Guidelines for Setting up of New Petrol Pumps 

was issued by CPCB vide Office Memorandum no.B-13011/1/2019- 

20/AQM dated 16.08.2021. A copy of the Addendum to Guidelines dated 

16. 08.2021 is produced herewith and marked as Annexure R3 (e). The 

minimum distance of 50 meters to water bodies as described in the 

CPCB Addendum to Guidelines for setting up of New Petrol Pumps dated 

16.08.2021 is to be considered by the proponent, while setting up the fuel 

station. As per the inspection report dated 24.06.2024 there are no water 

bodies, as listed in the Addendum to Guidelines, within 50 meters of the 

boundary of the site of the proposed petrol pump. 

 

All the facts stated above are true to the best of my knowledge, information 

and belief. 

 

 

Dated this, the 8
th

 day of January 2025. 

 

 

 

 

 

 

For and on behalf of the 3rd Respondent, 

Environmental Engineer 

District Office, Kozhikode 



Annexure (R3) a 
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Translation of Annexure R3 (a) 

 

 

 

Office of the Joint Director 

Department of Local Self Government 

Civil Station, Kozhikode - 673020 

Phone: 0495-2371916, 2371799 

 

Email: jdlegdksd@gmail.com 

Date: 04-07-2024 

 

No.LSGD/JD/KKD/3395/2024-H1 

 

The Town Planner, 

Kozhikode. 

 

The Environmental Engineer, 

Kerala State Pollution Control Board, 

 

Kozhikode District Office, 

Link Road, Kozhikode - 673 002 

Dear Sir/Madam, 

Subject: Clarification on whether Survey No. 198/04 of Nadavannur Village falls within a 

designated Residential Area as per local laws. 

 

Reference: Your letter PCB/KKD/DO/GEN-216/OA No. 188/2024 dated 27/06/2024 

 

Attention is drawn to the reference letter. We inform you that there are no approved master 

plans or detailed town planning schemes currently in place for the area covered by Survey 

No. 198/4 in Nadavannur Village, Koilandi Taluk. 

 

sincerely, 

Signed by 

Girish Kumar T 

Date: 04-07-2024 15:12:20 

Town Planner, Kozhikode 
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Translation of Annexure R3 (b) 
 

 

 

 

 

 

 

 

From:  

Shekeen Imbichy Moidy 

Uthradath Padikkal House 

Naduvannur - 673305 

Mob: 9048208032 
 

To:  

The Environmental Engineer 

PCB 

Kozhikode 

 

Subject: Response to PCB/KKD/DO/GEN-216/OA No. 188/2024 

Dear Sir, 

I have received a letter from your office dated 08/7/2024. In response, I am submitting this 

letter along with the required documents. 
 

 

 

Naduvannur 

Date: 10/07/2024 

Sincerely, 

Shekeen Imbichy Moidy 
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Government of Kerala 

Local Self Government Department 

 

Office of the Joint Director 

Civil Station, Kozhikode - 673 020 

Phone: 0495-2371916, 2371799 

Date: 22-06-2023 

 

Email: jdlsgdkzd@gmail.com, ddpkzd@gmail.com 

 

 

The Town Planner, 

Kozhikode. 

 

Shri. Shekeen Imbichy Moidy 

Uthradath Padikkal House, 

Vakayad, Avitanallur, Nadavannur - 673614 

 

Sir 

 

Subject: Office of the Joint Director, Kozhikode - Clarification regarding the type of area as 

per the master plan of Nadavannur Gram Panchayat. 

 

Reference: Your application dated 01/06/2023 

 

In response to your application as per the reference, the following information is provided. It 

is hereby informed that there are no approved master plans or detailed town planning schemes 

in effect for the area within Nadavannur Grama Panchayat, as per the Kerala Municipality and 

Town Planning Act, 2016. 

 

Sincerely, 

Signed by 

Girish Kumar T K 

Date: 22-06-2023 
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Annexure (R3) d18
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Annexure (R3) e20
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